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CENTRAL ADMINISTRAT IVE TRIBUNAL
LUCKHNOW BENCH
LUCKNOW
0.4, NO. 48/88
Shri P.F. Kaul Applicant
versus
Union of India & others Respondents.

Hon. Kr. Justice U.C. Srivastava, V.C.
Hon. Mr. K. Obayya, Adm. Member,

(Hon. ¥r. Justice U.C. Srivastava, ¥.C. ) .

The applicant Who has retired from service,
inspite/%ging given a number of opportunities has
not filed rejoinder and has not been appearing and has
appeared today and also did not ;apgear on pre¥ious
occasions, has prayed that his seniority may be directed
tobefixed at proper place fromthe date of his initial
appointment i.e. 14.4.1950 and according to the date

of notional promotion i.e. 1.5.1974, the raspondents

be direccted to revise his position in the seniority

~list dated 29.4.1988 and to quash the order dated

29.4.88 reverting the applicant from the post of
Senior Supervisor and to allow him to continue on the
said post uninterruptedly, and has further prared that
his confirmation on thé post of S.G.T.0. amd his
notional promotion already given with effect from
1,6.1974 as S.G.T.0. may be directed to be maintained.
2o It appears that in the year 1973 U.P.Circle

was bifurcated into two separate Circles and a combined
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gradation list of staff was maintained s eparately.

The applicant, after bifurcation was maintehed on the
gradation list of Lucknow Telephones District, in the
matter of seniority and the officials of a particular
cad¥e had no cow~rrelation with the seniority and
promotion of others. The seniori ty of staff of Lucinow
Telephones, District was re-merged with the st-aff

of J.,?P. Telecom Circle with effect from 31.7.75, as

a matter of policy but the merger or§ers were not
extending any protection to the Distiict staff with
regard to the fixation of their seniority in the promoted
cadre which was to he fixed on merger on the basis of
length of service in that cadre, Even though the merger
order was later on.changed but the seniority once
fized could not have been changed and tha is why the

applicant's claim was not accspted.

3. We do not find any good ground as to how the

explanation which was given by the applicant, was

justified after referring the matter to te &partmental

éuthorities. Appoinbment of the applicant was only

officiating. Reversion order cannot be interfered.
lication is dismissed with no order as to costs,
A= o [

A.M. V.C.

Lucknow : Dated: 23.10.92,
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Particulars to be examined

Is the appeal competent ?
(a) is the application in the prescribed form ?
(b) Is the applicafion in paper book form ?

(c) Have six complete sets of the application
been filed ?

(a) Is the appeal in time ?

{b) If not, by how many days it is beyond
time ?

(c) Has sufficient case for not making the
application in time, been filed ?

’

Has the document of authorisation,Vakalat-
nama been filed ?

Is the application accompanied by B. D./Postal-
Order for Rs. 50/-

Has the certified copy/copies of the order (s)
against which the application is made been
filed ?

(a) Have the copies of the documents/relied
upon by the applicant and mentioned in
the application, been filed 7

(b) Have the documents referred to in (a)
above duly attested by a Gazetted Officer
and numberd accordingly ?
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Particulars to be Examined Endorsement as to result of Examination
. .
(c) Are the documents referred to in () }
above neatly typed in double space ?
8. Has the index ot -documents been filed and 0.}}/1 ‘

paging, done properly ?

9. Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

~ -
10. Is the matter raised in the application pending Ne-
before any Court of law or any other Bench of
Tribuna! ?

11. Are the application/duplicate copy/spare cop-
ies signed ? :

12.  Are extra copies of the application with Ann-
exures filed ?

{(a) Identical with the origninal ?
(b) Defective ? ' v
(c) Wanting in Annxures

Nos..................;Pages Nos., ........ ?

\V)

13. Have file size envelopes bearing full add- l\:'
resses, of the respondents been filed ?

14. Are the given addresses, the registered
addresses ?

15 Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

16. Are the translations certified to be true or
£ supported by an Affidavit affirming that they
are frue ?

17. Are: the facts of the case mentioned in item
No. 6 of the application ? .

(a) Concise ?
{b) :Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on one side of the
paper ?

18. Have the particulars for interim oerder prayed
for indicated with reasons ?

19. Wh_ether all the remedies have been exhaused.
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Administrative Tribunal 4ct,1985,

P.N. Kaul Versus Union of India and otheZs.
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1, Application, 1=-iC

2. Annexure No,.i, AL —\S

Communication dated
30-4-1959,

3. lZnnesure No,.2, { G

o O Y. o e W

Extract of gradation
list,

4, Annexure No,3,

Communication dated
12-4-1978,

5. Annexure No.4,

Communic:tion dated 3\~ :l‘\,

6. Aneunre No,5,

Notional promotion N HL
order dated 21-2-1985,

Annexure no,.6,

Order dated 14-9-1987 g
regarding progotionas , 3:\ - l&

Senior Supervisor,




Letter dated 28-1-1988
to show cause,

8. Annexure No,7. &C)) - R®

9. Annexure No,8. NNy
Representation dated
22-2~1088,

10. /nnexure No .8, —
-------------- ES Yy
Letter dated 29-4-1988 %

regarding r ejection
of r epresentation,
11, Annexure No,10,.

letter dated 29-4-1988
regarding final seniority.

12.  fancxure No,il,
Reversion order = Q ,&7
dated 29-4-1988, ’
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Lucknow * Dated: /
. ature of

G Applicant.
June, , 1988,
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| Luclnow Bench, Lucknow,.

Application Registration No, ‘—f& of 1988_:&_})

A |
.- » '._‘ . M L. %
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P.N, Kaul, ged sbout 57 years’, Son’ of Late Shri B.N, Kaul,

resident of 5, Gwynne Tank, Aminbad, Lucknow.
—— T Zoplicant,
€ * ¥ Y n .

Versus,

“ “.;

3 )

1. Union of India throughthe Secretary, Depaftinént of

Telecommuniccotion, New Del hi,

24 Director General, Department of Telecommunication,

«

New Delhi,

b
1

3. General Manager, Telecommunication, U,P, Circle,

B
U .

Lucknow, .

4, Telephone District Manager, Shahnajaf Road, Lucknow,

_______ Hegpondents,

e e Y el
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(i). Name of t he Fratap Narain Kaul,
applicant,

(ii), Name of Late Shri BN, Kaul,
Father,

(iii). Designation and Officiating Senior :
office in which Supervisor Telephones-Trunks,
employed. Office of Telephone Listriet

Manager, Lucknow,
(iv)., Office Office of Assistanc Engineer
address.

(Trunks), Lucknow,

(v). Addaress for Designation of 5, Gwynne

sexrvice of Ami
notice. Tank, ginab ad, Lucknow,

(1). Union of India through Secretary, Department
of Telecommunication, New Delhi,

(2). Director General, Department of Telecommunica-
tion, New Delhi,

(3). General Manager, Telecommunigation, U.P,
Circle, Lucknow,

(4). Telephone Distric t Manager, Shahjanaf Road,
Lucknovw,

Particulzars of

"""""""" The application is

agaist the following order.

is_made,
(1), Orger No. ST-71/4CH1/217,
(2). Date: 29-4-1988,
(8)., Passed by: Telecommunication Distric ¢
Meneger, Lucknow,
(4). Subject in - The applicant was promoted
brief: '

tothe pet of Senior
Supervisor, Telephones,

vith effect from 16~-9-1987.
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He has been ordered to be r everted
to his substantive post of Telephohe
Supervisor.

Jurisdiction The applicant declares that t he

of the

Tribund . subject matter of the order
against vhich he wants redressal
iswithin the jurisdiction of

this Hon'ble Bench,

Limitation, The applicant further declares
that the application isw % hin
the limitation prescribed in
Section 21 oft he Administrative
Tribunal Act, 1985,

Facts _of

the case,

(1) The applicajt's date of birth is 2 3-6-1931,
He entered service of Post md Telegraph Department
as Telephone Operator on14-4-1950 and was

confirmed on this post on 1-3-1952,

(2) 1In accordance with the direction contaire d
in communication No.45-17/56-SPB dated 30-4-1 959
issued by Director General, Post and Telepiaph,
New Delhi, th e seniority of appli ant was
determined according to length of service
reckoned from tlhe date of initial appointment i.e,

4-~4-1950 and his name was placed at S1.,No.91 of
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the 1977 edition ofggradation list of Telephone
Operators in the U.P, Telecommunication Circle,
Atrue copy of % communication dated 30-4-1959

of gradation list is encloséd as Annexure-2 to

this applicétion,

(3) The applicant was given promotion to the
post of Selection Grade Telephone Operator,
hereinafter referred toas S.G.I .0, with effect
from 27-7~1974 in accordance with his seniority in
the Office of District Manager (Telephones),

Lucknow,

(4) The Directot General, Post a d Telegraph,

New Del hi in his further communications contained
in No,45-1/74/SPB~-ii dated 12-4-1978 and No,
45/1/74-SPB-ii dated 26-4-1980 directed to make
revision in the seniority ad for giviné notional
promotion to those employees retrospectively who
were earlier not given promotion from due dgtes.
True copies of these communication are cnclosed as

Annexures-3_and 4 respectively to this application.

(5) The applicent was, accordingly, given
notional promotion onthe post of S.G.T.0, with
effect from 1-6-1974 by the order of General

com
Manager (Telephmria) contained in No.Staff/M-9/14/
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78-79/2-I11 dated 21-2-1985. Atrue copy of this
order is enclosed as Annexure=~5 to this application,
He was confirmed on this post with effect from

1-12-1981,

(6) The applicant continues to hold the
post of S.G.T.,0, efficiently and honestly and
thereafter, hew as promoted to the post of Senior
Supervisor (Telephones) with effect f rom 16-9-1987
by the order of Telephone District Manager, Lucknow
contained in No.ST/71/4/ChI/199 dated 14-9-1987,
Atrue copy of order dated 14-9-1987 is enclosed as

Mnexure-6 to this application,

(7) The applicaut was given a notice by
the General Manager, Relaghanr Telecommunication,
U.P, Circle, Lucknow vide his No, Staff/M-10/9/87/2
dated 28~1-1988 requiring him to make representation
againgst the proposed action of making revision in
the date of his confirmation as S.G.T.0., on the
ground that hewas wrongly confirmed from earlier
date vhereas his seniors are still unconfirmed,

A true copy of letter dated 28-1-1988 is enclosed



Are

(8) The applicant submitted representation
on 1é—2-1988 and requested that his s eniority may
be determjned according to the date of his initial
appointment. A true copy of representation dated
22-2-1988 is enclosed & Annemire-8 to this

application,

(9) The applicant was informed by the General
Manager (Telephone) U.B, Circle vide his No,.Staff/
M-10/9/87/2 dated 29-4-1988 that his ‘seniority in
the cadfe was wrongly fixed on account of erroneous
notional seniority given and as such his representa-
tion was not f ound acceptablé-and his confirmation

/

has now been prOposed-from new date i,e, 1-1-1938,
to this application, Accordingly, the seniority of
the applicamt was further lowerned down and he

was placed at S1.No.135 in the seniority list issued
vide No.Staff/k-10/9/87/2 dated 29-4-i988 for

phich no reason was assigned. At rue copy of letter

dated 29-4-1988 alongwith extract of seniority
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(10) The applicant has been ordered to be
regaverted from tihe post of Senior Supervisor
(Telepho;xes) to his substantive post of S.G,T.0
(Supervisor) by respondeat No.4 vide his No,ST-71/
4/Chi/217 dated 29-4-1988, at rue copy of which
The applicant is presently on medical leave with

effect from 2-5-1988,

7. Beliefs sought:

In view of whe facts ment ioned in pera 6 above, the

applicant prayer that the following reliefs:

(1) His seniority may be directed to be fixed at
proper place according to his lenggh of s ervice
reckoned from the ﬁate of his initial appointment
i.B, 14-4-1950 and according to date of notional
promotion i.e, 1-6~-1974 and the opposite parties
may be directed to revise his position in the

seniority list dated 29-4-1 988 accordingly,

(2) to quash the order dated 29-4-1988 reverting
the applicant from the post of Senior Supervisor
(Delephones) and cons equently t o allow him to

continue on th e said post un-intersupted,




(3) to direct the opposite parties not to make
any revision in the date of his confirmation on
the post of S.G.T.0, and his notional promotion
already given vith éifect from 1-6-1974 as

S.G.T.0, may be directed to be maintained,

8. Interim order, prayer,

The applicant seeks issue of interim relief td
the effect that tke operation and implementation
of reversion order dateé 29~4-1988 may be g
stayed and the applicant vho is on leave, may be
allowed to continue on the post of Senior
Supervisor (Telephones} during pendency of this

application,

9. Degails of the remedy_ exhausted.

The applicant declares that hé has availed of all
the remedies available, No appeal or representa-
tion lies against the order dated 29-4-1988,
under the service rules, The representation
earlier made on 22-2-1988 was rejected by the

conmunicated dated 29-4-1988,

10, Matter not pending with any other Courts_etc,

s g e Svn s ot i ms e e S s s s S o -—— e -

The applicant further declares that the matter

regarding which this application has been made

GV/V/R is not pending before any court of law or @y




13. List_of Enclosures:

(1) Communication dated 30-4-1959,
(2) Extract of gradation list.,
(3) Communication dated 12-4-1978,

(4) Communucation dated 26-4-1980,

A0
i o
[ ,f’( -
r
~: 9 :- -
other authority or hasbeen rejected by any court
of law or any other Zench of the Tribunal,
o 11, Particulars of Bank DrcfE/PQ:EEE_QEQEI_EESEEDEEE
of the Appllcatlonfee.-
(i) No.of Indian Postal (1)K/53-867174 )
Order. (2)K/53-867175 )
(8)K/53-867176 ) :
(4)K/53-667177 ) Fs+5/~ each.
, | (5)K/53-867178 )
S (6)K/53-867179 )
(7)K/53-367180 )
(8)X/53-367181 )
(9)K/53-867182 )
(10)K/53-867183 )
(ii) Neame of issuing Aminabad, Lucknow,
post office,
(iii) D&t e of issue 4-6-1988,
of postal order,
(v) Post Office at G.P.0., Lucknow,
~ _ vhich payable .
“
12, Details of index.
An index in duplicate containing of the documents
to be relied upon is enclosed.

(5) Notional promotion order dated 21-2-1985,

Supervisor,

Letter dated 28-i=1988 to show cuase,

Order dated i4-9-1987 projotionss Senior



-
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A

(8) Representation dated 22-2-1988,

(9) Letter dated 29-4-1988 regardingrejection
of representation,

(10) Letter dated 29-4-1988 regarding final
seniority.

(11) Reversion order dated 29-4-1988,

VERIF IC AT I ON

I, PN, Kaul, éged about 57 years, Son of Late
Shri B.N, Kaul,Senior Supervisor (Telephoneé), resident of
5, Guynne Tank, Aminabad, Luclnow do hereby verify that the
contents from i-to 13 are truet o my personal knowledge

and belief end that I have not suppressed any material facts.

Dated: Lucknow:

sune © , 1988,
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In the Hon'ble Central Administrafive Tribunal,Allahabad

Lucknow Bench Liucknow.

Application Registration Ho. of 198¢&
P.No Kaul Applicant
Versus
Union of India &others Respondents.

An.ngxure No.1

The D.G. P&T,New Delhi Communication No.45-17/
57-SPB Dated 30.4.59 to all Heads of
Circle etc-etc- : j

SUBJECT: Proparation of Circle gradation lists of Clarical.
and allied cadres-Principles to be adopted.

I am directed to say that the question of preparati~
on of Circle Gradition List on an equitable basis has been
under consideration for some time.

Recruitment to the cleriéal and allied cadre excep?t
Telegraphists 1s made on divisional basis. The divisional
gradation 1ist is preparéd in the following.manner:

A1l official holding a substantive post with effect
from a date earlier than 1.1.44 are en-bloc senior to all
officials who were confirmed from 1.1.44 or from a leter date .
The inter-se seniority of the former is determined according
%o their substantive entry into the grade .The seniority of th
fficials who Were not holding a substantivé post in the grade

on 1.1.44 but were recruited prior to the holding of the
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competitive examination in accordance Wwith this office letter
No. SPB-20-14/49 dated 1.5.50 is determined according to the
leng£h4of service in the grade or in equivelant grade in accor-
dance with the Director Generall's, General Circular No.23 da‘bevd
5.12.49. All those officials ar; en-bloc senior to those

recuited pater by compotitive examination or on the basis of

marks. Such of these officials who fail to pass confirmation
examina;ion within the normal chances llowever lose their
seniority and their seniority is fixed according %o their date
of coni‘:’rmation_ along with the officials who have been recrui-
ted through competitive examinations etc. The seniority of
officials recruited in accordance With this office letter No.
SPB-20-14/49 dated 1.5.50 and therefter is fixed as follows:-

The departmental candidates are on ern~bloc senior

to outsiders. Among the departmental candidates those who come

‘through competitive examination are senior to those who come

through incontive orders. The seniority inter se of the depatl.
candidates who come through competitive examination is fixed
according to merit in the examination and those Who come
through incentive orders on the basis of their 'seniority in the
lower cadre. The inter se seniority of outsiders is fixed on
the basis of x;xerit in the selection. The candidates aproved fox

appointment in one year are en bloc senior to those aproved

for appointment in a subsequent year. Confirmations are also
ade in the same order of seniority(except those who fail

to qualify in the confirmation examination in four chances
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and are relegated to the bottem) This in effect means that the
seniority of selecied candidate;a in Divl.Cadre is fixed on the
above basis for confirmation and once they are confirmed the
date of confirmation determines their seniority.When the dates
are the same, their position in the seniority l-i:st for
confirmation determines their relative position.The scheduleed
casts/Tribes candidates who are appointed against reserved
points in the roster and are being confirmed on the same basis
get their seniority fized according to the date of confirmatio

All promotions to lower Selection Grade are made on a
Circle ba;is and it is necessary to have a éircle seniority
which should as far as possible, reflect the seniority of the
official in the Bbivision.

The @ircle Gradition list used to be compiled on the
basis of the date of substantive entry into the grade.®With the
suspension of the normal recruitment and absorption of ra large
number of temporary and displaced Govte.servants from Pakistan
It was decided that the seniority in the clerical and" allied
cadres as in all other orders generally, should be fixed on
the basis of length of service in the grade of eguivalant grad
exception being made in case of officials confirmed from a
date prior to 1.1.44. Although hhe principle was fair in the
special circumstances mentioned above could_l not be continued
indefinitely specially when normalvrecrui‘bmezrc Was restored.

8 indicated in para 2, seniority in the grade after the

competitive eXaminations have been revived is dateremined on
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the basis of date of confirmation. As the Divisional seniority

-

should be reflected in the Circle gradition list as far as

possiblé, it has been decided that the Circle gradation

T should be prepared in the following basis.

(1)

S’

(2)

{3)

The seniority of the clerks holding substantive
appodntments in the cadre from a date earlier than
1.1.44 should be shown according to the dates of
their substantive entry in the grade.

the seniority of the officials who did not hold a
substantive post in the cadre from a date earlier
than 1.1.44 but who were recruited before the
competitive examination introduced vide this office

letter No. SPB/20-14/49 dated the 1.5.50 should be
determined on the basis of their length of service i
in the grade or eguivalent grade in accordanée with
D.G' g,General Circular Ho.23 dated the 5,12,49.
;henseniority of officials recruited through
competitive examingtions in accordance with this
office letter n0.8IB/20-14/49 dated the 1.5.50

and subsequently should be arranged according

to the date of confirmation.when the dabe of
confirmation of two or more officials is the same,
the seniopity should be determined according to

the length ofservice &f in the grade. If the lengtl
of service of those officials is also the same ,the

same should be the criterian,

The officials mentioned at (1) above will axm

~ A
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en-bloc be senior to those mentioned at (ii) amd (iii), and

those ment ioned (ii) above Will en bloc be senior to those

~ -~

mentioned at (iii)above. The officials who fall in the

~ ”~

categogry mentioned at (ii) above who did not pass the

~ ~

confirmation examination within the allowed chances and
thereby lost their seniority will however taken the places
with other officials mentioned at (iii) above according %o

the date of confirmation.

Bhe seniority of officials who are transferred from

Circle to arother under rule 38 of P&T.Vol.IV ani thereby

their seniority should be shown according to the provisions

of this rule.

No. Staff.A/46 Ch.II/5 dated at Lucknow the 22.5.1959.

Copy forwarded to:

(1) ALl S.S.P.0s/g.P./SRMsfPls Grade ¥A'/E.DsT./ D.E.Lucknow

~ ~ ® p=4

A1l Officer I/C,DT0s &CTO0s./DEY Coaxial I & II Agra Divn

-

and Manager TIO. for information

This should be acknowledged citing this office Ho.
Staff A/46 Ack/S.

. ‘ 8d/- for Postmaster Genera
U.P.

T Py
D
AP
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In the Hon'ble @dmieal Administration Tribunal,allbd.

Ludk now Bench Lucknow.

-~

Versus

Annexure No.2

Appln.Registration No.

of 1988.

Applicant

~

Respondents.

INDIAN POSTS Al TELEGHAPHS DEPARTLENRT

.

- GRADATION LIST-OF-THE STAFE -
OF~TELEGRAPH~EEGIHEERIﬁG-»

- (NON GAXSTTED)IN -
THE U"‘TAR PRADESH. TELECOM CIRCIE

PART I 70 VIIL
CORRECTED UPTO JAN. 1977

Volume~II

GRADATION LIST OF TELEPHONE OPERATCRS

Neme 8/C Date of Date af Dateof Date Desig Pay Date Rema:
orST Birth entry in entryin ofsubs gnat. now of
, the Deptt the deptit.tan- and drawnlasst
D Cre
i, ©
gréde
XXXXXXX XXXXXX XXXXXX XXXX
88.Ram BahOI'e - 108020 21 06044 1104050 250 605283116-3 Off 20[
Tewari : . %0
89'R‘0P .Verma, - 29.6028 1204.50 12¢4050 1 03052 LwD ——Q Qs
90.R.P.Shukla =~ 2.6.30  14.4.50 14.4.50 1.3.52 LD —do—
91.P.N.Kaul - 23.6.31 14.4.50 14.4.50 1.3, 52 IwD —=d 0~
92,.7.C.Chaudhury 28.6.89 27.9.50 1%9.4.50 1.6.54 I -—d0-
93.5.P.38eth 1.7-30 16.4-50 16.4-50 1.6.54 IwD ——d0-
94 .it.C.Vidyarthi28.3.31 17.4-50 17.4.50 14.4.,55 HMT ——=G0=
95. Ce.L.lehrotra 30.5 28 18.4.50 18.4..50 1.7.54 BR 530 1,6.78
96. Yograj Grover 17.11.29 19.4.50 19.4.50 1.3%3.52 TwD —=do-

e
WW

'V\

\n2

(:\Ce\%



In the Hon'ble Central Administrative Tribunal, Allchabad

o~ ~

Tucknow Bench Tucknowe.

Appln. Registration No. of 1988.

P.H. Kaul Applicant

Versus

Union of India and others Respondents.

Annexure No.>3

Copy of D.G. P&T New Delhi commmunication Ho. 45/1/74/
SPB~-II dated &4&xk 12th 4pril 1998 addressed %o all Heads
of “élecom circles and others

Subjecti- Preparation of circle/gradation lists of officilas

belonging to the cadres of clerks,sortors,telephons
operators etc. in the cperative oiffices appointed
hhe during the period from 22.6.1949 to 21.12.1959.

I am directed to invite a reference to this office
letter No. 45/17/57-SPB-II dated the 30th April 1959 containine
r= principles to be adopted for proparation of circle gradation
list of clerical anu allied cadres, this office letter no.45/2/
72-SPB dated T.10.1972 forwarding a copy of Cabinet secretariat
Jeparfment of personnzl and Administrabtive Reforms ofiice
Memorandum mo. 9/3/72-Bsts(D) dated 22.7.1972 dlong with its
annexuré regarding gereral principles té be followed for

determining the seniority of various categories of persons

0

mployed in Central Services consewuent on the judgement of the

Supreme Court dated 4.1.1972 on €ivil Appeals Nos.1845 of 1968
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1846 and 50 of 1969, and this office letter mo. 45/2/72/8PB-
IT dated 28.2.1973 containing certain clarifications in reépec
-% o the instructions contained in yDepartment of Personnel
and Administrative Reforms office Hemérandum no. 9/3/72=Ests(1
dated 22,7.72, The ﬁaﬁter has been further exXamined in detail
in consultation with Department of Personnel ard Administrati-
ve Reforms and Ministry of Law, Justice and Company Affairs
consequent on the judgement of Ofissa.High Court dated 18.4.7¢
in Vrit Petition Wo. 65 of 1972 and the judéement of Hadras
Higi; C‘ou:.ct dated é.1.1974 in Writ Appeal no. 240 of 1570 in
writ petition noe. 2402 of 1962 andQWrit Petition no. 844 of
1972 and the following decisions have been taken to re%ise the
seniority of clerks, sorters,Telephone Operators ebc. agppoint
-~ed in the operative offices of the Department between the
period from 22.6.1949 to 21.12.1959.

24 The seniority of all persons gppointed to the
cadres, referred to above, during the period from 22,6.1949 t«
21412.1959 may be revised exeept invthe cases of the categor-
ies mentioned below on the basis of length of continuous ser-
vice in the grade as well service in an equivalent grade in
accordance with the instructions issued in Hinistry of Home
Affairs Office Memorandum Humber .30/44/48-Apptts dated

~

22.6.1949 (Reproduced in Director General's General Circular
n : o

no. 23 dated 5.12.1949)

The persons who were initially appointed as clerks.

sorters, telephone Operators on an ad-hoc basis as

unapproved candidates and were subsequently exemptec

i
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from passing the recruitment examination by vartur of

their hmving put in a particular serfice limit on

a particular date.

Pergsons whd failed to pass the confirmation examinati
—on within the period and chances prescribed in the
rulese.

Persons transferred from one circle to another from

one arm of service to another etc., unider Rule 38 of

P&T Manuél Vol IV after having given a declaration
prescribed in tﬁe rule ibit.

The seniority of the categories of persons mentioned

above as an exception to the gereral principle mgy continue to

be fixed in the following manner:-

(1)

(2)

oSN

The seniority of the e;empted category of persons mgy
be fixed by count ng their length of ser¥ice in the
gradeg from the date from which they were exempted
frqm appearing in the recruitment examination.
The persons who failed to pass the confirmation
;xamination.within the prescribed period and prescr-
ibeé number of chances may be fixed from the dates
of their passing the confirmation eXamihation in the
special chance or from the date of their being
eXempted from passing the confirmationex§miﬁétion as
per the note (2) below Rule 254 of B&T lanual Vol.IV.

~ ™~

The seniority of transferees under Rule 38 of P&T

—t

Han. Volume IV is to be fixed according to the

provisions of the Rule ibid as amended from time to



3

-4

time and as it existed at the time of transfer of

a particular employee.
Je The promotions and confirmation mede in the LSG prior
t0 4.1.1972 will not be effected consequent ol revision of
seniority in the manners mentioned sbove. In other words the %
time scale clerks, sorters, telephone 0per$xors etc. primoted
to ISG before 4.1.1972 and not confirmed in that grade on the
ba;is of o6ld seniority will not be reverted from LSG even
if they become too junior in the time scale cadre on the
basis of revised seniority to be retained in the higher grade.
Such of these officials as have been confirmed in LSG after
3.1.1972 on the bagis of 0l1ld seniority will not be feverted
from that grade but their seniority in IS¢ will have to be
revised on the basis of their revised se;iority in the time
scale cadre .For this purpose, it may be necesséry in some
cases to crea;e permanent supernumerary pests in ISG Cadre to
accommodate the lines of the persons who will become senior
on the basis of the revised seniority. The full details of suc
-h casos may be intimated %o this orffice for further necessary
actcion.
4. Expenditious and H#ime bound action may be taken
to revise the seniority/gradation lists, if necessary, by

creating apecial cells in the Circle Offices for the purpose

It in requested that the review of seniority in the light

of the decisions being communicated in this letter should

be compleied with in a period of two months from the date
ofthis issue letter and compliance reperted to this office

sd/~d.1i. Ranjwani
'¥;wﬂﬁsézf\ gfsftt.ﬁlrébtor Qentral (SPN)
(19 - ~ ~



In the Hon'ble Central Administrative Tribunal ,Allahabad
Lucknow Bench Tucknow. '

&ppln. Registration No. of 1988.
P.N. Kaul Applicant
Versus
Union 0f India and others Respondenis.

Annexure No.4

I.5IA% POSTS & TELEGRAPHS DEP ARTHENT
OFFICE OF THE DIRECTOR GENERAL OF POSTS & TELEGRAPHS
NEW DELHI
NO. 45/1/7§ SPB II Dated 26.4.1980.

To,

All Heads of Postal Circles.

All Heads of Telecom Circles.,

A11 Heads of Telephone Disttse.

411 Heads of other Adminsistrative Offices.
Subject: Preparation of Circle gradation lists of officials

belonging to the omdre of clerks, Sortors,telephone

operators etc. in the operative offices gppointed

during the period from 228.6.1949 to 21.12.1959
Principles to be adopted.

Reference:This office letter No. 45—1/74—SPB Ii dated 12.4.78
' amd 17.8.1973.

I am directeé to invite g reference to the gbove

ited letter and to say that a number of clarifications have

been sought by the circles pointing out certain contradictions

LI
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in the instructions conbtained in the two letters.

2.

The following clarifications are issued in order to

ensure speedy completion of the preparation of the Circle

gradation lists and consequent adjustments in promotions etc.

(1)

As per Supreme Court Judgement, the revision of the
seniority is rec.luired.only in the case of persons wh
were appointed to a grade hefore 22nd December 1969
and who continued in the same grade on.the date of
the same grade on the date of the judgement of the
Supreme Court. In other orders the officials who
were promoted to the LSG prior to 4.1.1972 (whether
conf irmed or no'b)will‘ I:etain their seniori‘l_::; in the
BSG cadre, m‘bwi’:hstanding any revigion of their
:s;eniority in the clerical cadre, It would mean,
those officials will rank senior %o those who are
promoted on fhe basis of the revised seniority as
per Supreme Court judgement. In view of this,: 'bhez;e
i3 no auestion of sanction of.any supernuinerary
posts as mentioned in para 3 of this office letter

12.4.1978.

In view of what is stated above, such of those
officials who are promoted on the basis of the
revised seniority cammot claim any seniority over
those officials who were promoted on regular basis

prior to 4.1.1973.The instructions contained in par¢

2 of the letter dated 7.8.78will,therefore apply



(1iii)

(iv

) (a)
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(v)

only to those persons who would have been promoted
from a darw prior to 4.1.1972 on the basis of their
revlised seniority in the basis time .sca.le cadres.The
pey of such persons in LSG will however, be notionally
fixed as per instructio;x; contained in para 2 of the |
letter dated 7.8.1978.
It is clarifi;ad that in respect of the officials who
are entitled to prométion from a date leter than
4.1.1972 on the basis of {their revised seniority
in basis time scale cadres their senisrity in the
LSG will ve fixed from the daite it is actually due.
if;eir pay will also be fixed notionally from that
éare but arrears of pay.if any will be confined only
for the period they a.ctu'al]..y.worked in the I5G.
The officials who Were promoted to ILSG after 4.1.72
on the basis of 0ld seniority and confirmed in that
grade will not be reverted. But their momiority in
thé ISG will be reviewed, ﬁi;bh reference to’ their\
position in ISG based on revised seniority in the
bagis time scale cadre.
If any official who is being given notional promot io:
now on the basis of the revised seniority becomes
senior to LSG officials promoted and confirmed aftex
4.1,1972 oél.the basis of the old seniority ,to that
extent supernumcrary posts may have to be created

for showing his lien amd such cases may be referred
to the Diroctorate.
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(v) From the forgoing clarifications, it will be apparent
that if an officipsl who had been promoted to the LSG
after 4.1.1972 on the basis of the o0ld seniority and
has not yet been confirmed in that grade, is found tc
be too junior to retain his position in the LSG grade
on the basis of the revised seniority he will be
reverted. If reversion of such officizl is not nece-

ssary his seniority is ISG will be revised.

3 The review of all the cases, in the light ofthe
decidsions being communicated in this letter ,may be completed
exXpeditiouslye.
8d/- Je.HN. PAHATANT
ASSTT ,DIRECTOR BENTRAL(SPH)
Copy to Deptt. of Personnel and AR with ;efe;ence to

th ir U.0.No. DP&AR U.C. No. 1150/80-Dstt.(D) dated 19.8.80 fo
information:—~

Copy t6 all staff Sections

Directorate (with 5 spare copies.) S.N. DOSE
. - ~ SECTIOW OFY¥ ICER(SPNIIL)

~ = R ~ . ~
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In the Hoh'ble Central Administrative Tribunal Allahabad

Tucknow Bench Lucknovw.

Application Registration No. of 1988,
P.N. Kaul APPLICANT
Versus
Union of India and others Respondents.

Annexure Ho.5

BHARTIYA DAK TAR VIBHAG

TN QT e T e e Tt L s e

OFFE OF TE ZILA PRABANDHAK TELEPHOKES LUCKNOW
No. ST-T2/4/ChIII/14 ~  Dated at Lucknow the 21.2.85.
To,

The A.8.(TA)
Nehru Bhawan,

Lucknow=-226001
Subject: Gramt of Nobionsl Promotion.
) - VG.H. Telécommuniéaxion U.P* @ircle Lucknow has
intinated to this office vide Staff/lé-é/14/78;79/2/0h III
dated 15.2.85 that the cases of following telephoneASupefvisors
have been considered for grant of notional promotions.Since go
many ‘telephone Supervisors‘are junior to them but have been
promoted with effect from 1.6.74 causing anomely in pay.

Theréfore following telephone Supervisors are also promoted

with effect from 1.6.74 .Ynationally' but will draw the arrears

L] o~

of pay etc. from the dates they have actually taken charge as

such?
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1. Smt. S.K. Jaitly Telephone Supervisor
20 Shri P.N. Kau:l. "'-do-—
Se Shri B.D. Singh ~=d0=—
4. Shri lMustaga Husain == 0m==

Compliance may be reported to this office so that
the same may be copveyed %0 G.H.T.U.P. Circle Lucknow

immediately.

This mgy please be treated as most urgent.

sd/=for Zila Prabandhak Tele.

Iucknowe.

Copy forwarded for information and necessar; action $0:-
1. The G.M.T. UsXe Cirecle Lucknovw.

2. The AeQe (WOrks & Budget) Office of the DFM.T. Nehur

Bhawan Liicknow with & spare copies for personsl files
of officials.

%3, The A.E. Trunks (Admn)/A.E. ERS Kaiserbagh Exchange
Lucknow . °

4., Spare copy for file No. Sy.72/7.

%M%,

el



In the Hon'ble Central Rdministrative Tribunal ,Allahabad

~ ~ hed

Lycknow Bench Iaucknoﬁ

-

¥ ’ Appln. Registration HNo. of 1988

-

P.N. Kaul Applicant
Versus

Union of India and others Respondents

Annexure No. 6

-

DEPARTMENT OF TELECOMMUNICATIONS

I

OFFICE OF THE TELECOIM DISTRICT MAWAGER LUCKNOV.

IE#O0 No. ST-71/4/Ch.I/199 Dated at Lucknow the 14.9.87.

) -

-

Consequent upon the retirements of Sri H.N. Raizada

Smt Pretima Gupta & Km. Aroti Sinha offtg. Sri Supr.Telephone

on local basis the following Senior-most telephone Supervisors

are hereby promoted as officiating senior supervisors,telephone

A

against the vacancies caused due to the gbove noted retirements.
These arrangements are purely temi)orary ard on adhoc baais and
they are liable to be reveryed at any time without a2ssigning
an& reasons .

'i‘his' will also not confer on them any right for their
permanent absorption as senior supervisor,they are posted under

A.E. Trunks (Admn.) Tucknow.

Date of effect may be intimated to all concerned.
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-l
Fame of Telephone Supervisors Present Unit where wor
1. Sri H.B.L. Saxena A.E.P. Bxtl South Eaiskrbagh
] ' " Bxchange,luckmow.
2., Sri R.P. Shukla A.E.Bxtnl liohaBagar Exh.
R ( I:ucknow.
3. Sri P.N. Kaul A.B. P, Extnl South K-Bagh
Exch.lucknow.
sd/~

For Telecom Dis trict lianager
Lucknow.

Copy for information and nf/action t o:-
1. The G.l.7.U.P. Circle,Lucknow.

2. The D.E.P.Mahdnagar,Exh./KX.”agh Bxch./Trunk & Telex,LEb.
L - h

5. Yhe. 4.W.P. EBxtnl South K-Bagh Bxh.& A.ES. Extnl MHN Exhec.
Tucknow above noted tele. Supr.may be relieved without
waiting for substitute.

4. The A.0.(RA)/0/0 the TDM Nehur Bhawan Iw.with three copy

5. *he A.0. W&V O/C Thii Hehru Bhawan with three copies.

e

6. Concerned official through unit officer.

7. Spare copy of §T-72/4.
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In the Hon'ble Central Administrative Tribunal,Allah2bad

-

Lucknow Bench Lucknow.

Appln.Regis tration No. of 1988.
j” - .
P.HNe Ka:ul Applicant
Versus
Union of India ard others Respondents.

Annexure No.T7

-

DEPATHMENT OF TELECOrL.UNICATIONS

OFFICE OF THE CENIRAL MANAGER TELECOM.U.P. GIROLE
s \LUCKNOW. = - '

MEMO No. Staff/l-%/9/87/2 Dated at Lucknow 28.1.1983.

Subject: Conformation of 3.G.T.Os.

—~ While compiling the Circle Gradation list of SGT0s,

< it has been observed that a few SGTOs who were either |
superseded by DPC far promotion of ‘SGTOS or otherwise junior

-

has been confirmed whereas their seniors have not yet been

confirmed.

y

With a view to regularise this anamoly the following
SGTO0s are hereby informed that the date of their confirmation
noted below is proposed to be shifted ¥ a date in consonant w

with {their seniority.

SL.Hoe. Hame of officials Date from which
» already confirmed.
- B oo e e

1. Shri R.P. Shukla 1.12,81

2, Shri P.i! Xaul 1.12.81

3. ShI'i s.PoSéth 1.12082

4. ShI'i I’ioBoI‘. Saxena 1.3.81
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50 Shri Al{hlaqtﬂ. Hasan » 103083

6. Shri Shrimati Kaushalya Srivagtava 1.5.83.

A copy of' this lemo may be delivered to the official
concerned under receipt ard they may be advised to represent
if they choose within 13 days from the date of receipt of this
rleno.As soon as their representations are received, they nay
be forwarded to this office for consideration.iIn case no
representation is received within the stipulated time,it will
be presumed that there is no representation amd thedrdate
of confirmation will be revised.

The receipt of t..is Hemo may be acknowledged.

sd/-V.F. Garg,
Dy.General iianager Telecom

© U.2. €ircle,Lucknow
for G.N.Telecom.UeP.Circle.

Copy To: Telecom District Manager, 163 Shahnajaf Road,lucknow
with six spare copies for delivery to the officials mentioned
above.

Tz A

A
ol el
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In the Hon'ble Centrial Zdministral Tribunal,Allzhabad

~ - g

Lucknow Bench Lucknowe

Appln.Registration HNo. of 1988.
P.H. Kaul Applicant
Versus

Union of Indicand others Respondent

Annexure No.8

-

To,

Ilu.CkﬁDWo

Ref: Your no. Staff/HM-10/9/87/2 dated 29.1.1988.

I have respectfully to submit that for want of
bio data of each official in your letter above cited the
gradation is not correct. The correct principle of gtadation

should be

First Priority:

Sucj of the Telephone operatiors who were in service before
1.5.1950 are entitled to gradation on the basis of date of
appointment of each.

Second Priority.
After the first category above will be put the officials who

/) have been appointed on or after 1.5.50.But for purposes of
Y identity it will have to be seen that the official should
be long either to:

(i) group of officials recruited in the first competition

~ A
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in Aug. 1950 will be en bloc senior to officials in sub para
(13.) below.

(ii) The officisls appointed between 1.5.50 to 30.9;51
Theée unapproved afficials posted on monthly reate until the

officials of (i) above came out from training in 1.10.52,were

-~ A

collectively regularised by DG F&T by telegram which said

~r

that unapproved T0s of one year or more of ser¥ice are being

S/ given gpproval for regular appointment.
The real difficulty in identifying if an officisl
belongs to category (i) 8r (ii) lies in the fact that the

latter have arranged that fact of (ii)above be not brought on

~ ~

the ir S/Eo
However I belong to irst category.Thus my position
on your list bwtween 8 and 9 because all from serial 9 to end

) are appointed after me and f£all in cafjegory second, (i) ar(ii)

(o]

This bio data can be seen from 1977 Gradation List .I therefor

-e request for such chance to be made in yowr reference cited

at top above.

The 1978 D.G. order on Supreme Court judgement claims

-
s -

the same gradation af as of TO0's seniority quota.lSG's in

PN - e~

this the veriation due to formation of Law Distt.can only be

bemeficial for Distt.0Officials.I should/cam not be deprived

of supreme seniowity.

Yours faithfully,

X

/" /Dare’ 18/22-2-1988. sd/= P.N. Kaul.

o, e e
O ke
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In the Hon'ble Central Administrative Tribunal,Allahabad

‘I;ucknow Bench Lucknowv.

Appln.Regis tration To. of 1988,
P.H. Kaul Applicant.
Versus
Union of India anmi others Respondents.

Annexuwre No.9

DEPARTMENT OF TELECOIIMUNICATIONS
OFFICE OF THE G.M. TELECOM, U.P. CIRCIE,LUCKHOV.

To,
Shri P.H. Kaul,
Tele.Superviser,
under ZDH, Tucknow.
No. Staff/M-10/9/87/2 dated at Lucknow the 29.4.1988.

Sub: Regarding seniority and confirmation in the sScadre
of SG T0s.

Ref: TYour representation dated 22.2.1988.

Kindly refer %o your above cited representation. In
this con—nection, I am directed to inflorm you that your ’
representation is‘mt acceptable.Since your seniority in
cadre of SC T0s was fixed wrongly hon the basis of notional
promotions g:?anted to you, as such you have be confirmed from
the earlier dates.Now the orders granting notional promotion

have been found enorous, your seniority in the cadre of SG TOs

has already been fixed afresh and circulated vide letter nmo.



fat
p !
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-2
Staff/M-10/9/87/2 dated 29.1.1988 anmd your confirmation has
been promoted from the new dated i.e. 1.1.1988.

o A copy of revised seniority list of 20% of SGTOc
promotion (against the vacancy of 1974 & 1976) alongwith
proposed date of confirmation is enclosed for ready
reference.

SN L - ‘
Agstt.Gereral Manager (Staff)
For~G,M. Tekecom ,U.P. Cifcle,Llcknow.
\'V\,\Q,.
W/t\_a"\;d" —
(_ G|V
~
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In the Hon'ble Central A#ministrative Tribunal,Allahabad

Lucknow Beneh Lucknow.

Appln. Registration HNo. of 1988.

P.H. Kaul Applicant
Versus
Union of India and otherw Respondents.

OFFICE OF

-

- To,

Annexuré No.10.

e e S e S > S o i SR e G SO
-y

DEP ARTILAM OF TELECOIGUNICATIONS
THE G.li. TELEGOM,U.P. GIRCLE LUGLNOV.

1. All Area Directors in U.P. Circle
2. Ml TODQI‘ES.

5. All T.D.Ese

No. Staff/H—10/8/87/2

~

Dated at Lucknow the 29.4.1988.

~

Subs nev:.sed seniority list of SG T0s.

After careful consideration of various representations

the revised seniority list of SG Tos promoted sgainst the

vacancies of 1974 and 1976 is hereby circulated for wide

publicity among

as such all the

the staff.3ince this is the final list and

officiating promotions may be given to the

officials accordingly in future.

Copy %o all incluse of

service unions.

sd/=S.1.H. Zaidi
Asstt.General HManager (Staff)
For G, n.Telecom.,U.P Circle,liacknow

W“‘C&

H@U’b“
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S1. . CGL
To. Name NO.

1. 8/Snri B.C. Verman,GzB  42-A

2. J.P. Pathak,Deerut 53=4

el

3, Smb. J.Debnath,NT 44
4. Eu. Savita Mukherjee.L¥-T55

5 R.C. Agarwal ,Meerut 76
6. Yawar Husain IW.P 77
7. Kaneez & Hasan-Li-D 79
8. Rama Ram,GR 85
9. R.C. Vidyarthi.MT 9%
10.A.5.K. Afghani-KND 100
1. KN, Bansal, AG-P 109
12, B.S.Bisht KT 112

13.Smt. Bimala Devi,GZB 114

14. Kn.L.P. Sood, 6~D 115
150 kmoPoDo SaXena,HT 116
16, Nathura Prasad,GR 17
17. H.A.A.Siddiqui,L¥-D 119
18. Smt. Indra Sharma,AG-D 20
19. H.{.iiishra,BR C 122
20. Uma Bhaduri.VsI 125
21, Saheﬁ Husain'éﬁ 128.
22, R.B.SaXenz.BR - 135
2%, R.I.P.Mehrotra.BR 138
24. 0.P. Saxens ER 139
25. T.5. Sharma,kP 140
AXALELZIXX ZXEXXXXX
130.1.P. Bdngh ,“&LG 857
131.D.V. Singh SC,HT 877

Proposed Praticulars of
date of Vacancies.
ocont irme~

tion.

1.3.79 Retirement of
S/8hri K.D.Tripe"
hi S.P.Jain

1.8.79 |

14.11.79

1.4.80.

1.2.80

1.1.81

1.2.81

1.11.81

1.1.82

1.2.,82

1.3.82‘

1.5.82

1.7.82

1.7.82

1.8.82

1.8.82

1.8.82

1.9.82
1.12.82

1.1.83
1.1.83
1.3.83
1.5.83
1.4.83
1.4.85

XX XXX
1 .12.86 29 Smt.K.P .BanI‘Jef

Ty s CPD Sharma
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132, Attar Singh SC SHN 978

133, R.P. Rawat SC,IW.D. 1185

-

134, s.C. Mishra,STP 1400

135, R.P. Shukla,IWD 90
136, P.N. Kaul,IW.D. A

138. S.P. Seth,L¥.D. 93

139, M.B.L. Saxens ,LW.D. 80

140. R.K. Shukla,IW.D. 87
141. G.P. Srivastava.LWD. 102.

142, Smt. Rehang Saeed,kW.D.108

143, Rameshwar Singh,IW.D. 174

144, Histafa Khussain . IWD 194

145, Smt.Kaushalya Srivas
tava,I¥.D. . 144

-

Ase )

1.12.86 Ret.Smt. Sgyam Tripat]

-

H.N. Saxemsa

9 )
1,].87 sy J.N. Sharma
’o 9 Sajid'Ali Khan
') ys Waris Ali
a;2.87 - ‘5.8. éhub.
1.3.87 ,, ér;RJB.Srivastax
1.3.87 . é.S;lbogre
X ’9 K.A.Siddiqui
1.4.87 ’y é.&.*ﬁisra.
’s sy D.S, Srivastaba
’9 ts S.K.Hukerjee

’? 779

e

e

R.B. Dhanuk
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In the Hon'ble Central Administrative Cribunal,Allahabad

Lucknow Bench Lucknow.

Appln.Registrat ion Fo. of 1988.
P.N. Kaul Applicant
Versus
Union of India and others - Respondent s,

Annexure No. 11

E
CE
=
19

TELECO:LUNICAT IONS

- -~ - -

Os¥ICE O.fi HE TELECOH DISTRIZT HANAGER-LUCKNOW?

3,

- -

Memo +No .3T271/4/ChI/217 .Daieé éﬁhiudknﬁw fhe 29.4;1988.

éhe foilowing_senior most Telephone Supervisors are
are hereby promoted as officating Senior Superyisor Telephones
with immediate effect against the vacancies caused due to
retirments. These arrangements are purely temporary on adhoc

and local b;sis and they are liable to be reverted at any
time without assigning any reasoD.
This will also not confer any right for their

permanent absorption as Senior Supervisor,They are pested umnde:
A.E. Phones (Trunks Admn.) Kaiserbagﬁ Exchange,Lucknow.

1. 8hri M.A.A. Siddiqui. Telephone Supervisor

Trunks.
2+ Shri PeL. Dhusia ———. Qe
3, Shri K.C. Sharma Y PR

.

Conseguently the following Telephone Supervisor



L

AYE

. rz;w

who gre officiating as Senior Supervisor Telephones are
hereby reverted to their substén‘bive cadre and posted under
A B.frurks (Admn.) Kaiserbagh Exchange,Lucknow.
' 1; ShrimIiI».B.L. Saxerd Telephoﬁe Supervisor
2, Shri R.P. Shukla Telephone Supervisor
3; Shri P.N. Kau.l Telephone Supervisor.
Bffective da’c-e may be :.i.n'bima'bed 1;0 all
concerned. |

sd/~ for Telecom District Manage
Lucknovw.

Copy forwarded for information armd recessary acti=

on:-

1. The G.E.T.U.P. Circle Lucknow with ref. to his No.Staff/.
H-10/9/87/2 dated 29.4.88.

2., The D.E. Trunks & Telex Lucknow.

3. The A.E. Trumks (Admn) Iucknow.

4. The 4.0, T4) Off;.ce og the T.D.M. Peekay Bhawan Lucknow,

5. The A.O.(W&g) Office of he‘T.-D.I-I.Z-Peekay Bhawan Tucknow

with 7 spare  copies.

6. Concerned Official through Serial No.3

7. Spare copy for ST-72/3/& ST~T72/4.

?
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X the applicant as discussed in preceeding paragraphs

and the grounds taken by the applicant are not tenable in the
eyes of law, The aprlicant has not exausted all

the remedies available to "him and as such the petition

. . . . . £
x filed is premsture and is liable to be dismissed on this Seasse
stomg, o-Leva
15, That in view of the facts and circumstances as
A
f discussed above, the application filed by the applicant is
>;’_ + liable to be dismissed with costs to the Opp. parties,
L N— ha
T
Deponent,
Lucknow,
Dated: (-
5:?7éq/ ( Verification.
I, the above deponent named do hereby verify that the
_ contents of paragraphs \ ;La___——»‘Z,QN\are true to
tr/ : my personal knowledge, and those of paragraphs :%:sto [ :;

are believed to be true on the basis of perusal of office

“records as well as infor ation gathered and those of paras

, e ,
T l({ to {5’ are believed to be true on the basis
of legal advice, Nothing material fact has been concealed

and no part of it is false, (:;;;zz/ﬁff;tcéf::’liﬂK

Deponent,

Lucknow,

Dated: 970_[/(2;7 I identify the deponent who has

")
¢ CHAUDHART }

e Counsel! for the Opo. ltarties,

signed before me and is sonally known to me,

-~

< \/' N



VARALATRARMA

In : ure at Allahabad
* C -AT.
Lucknow Bench
voereeies ? N .............. cveseeserseaseseecneennnans PIff./Applt./Petitioner/Complainant

Verses
cre e MDY Q) AT e e Defent. [Respt. /Accused

KINOW ALL to whom these presents shall come that I|W HM.W’L

the above-named....W.’:..Q.................,.................do hereby appoint

Shri V. K. CHAUDHARI, Advocate, ....covvvinvinnnn.n.
reeeeacne nsenenne nnaanes ....High Court, Lucknow Bench

(hereinafter called the advocate/s) to be my/our. Advocate in the above-noted case and
authorised him :—

c$ P00 4000000000000 000000000 00 s

To act, appear and plead in the above-noted case in this Court or in any other Court
in which the same may be tried or heard and also in the appellate Court including High Court
subject to payment of fees saparately for each Court by me/us.

To sign, file, verify and present pleadings, appeals. cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necsssary or proper for the prosecution of the said cass in ail
its stages.

To file and take back documents, to admit &/or deny the documents of opposite
partys.

To withdraw or compromise the said case or submit to arbitration any differences
or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw and receive moneys, cheques, cash and grant receipts thereof and
to do all ether acts and things which may be necessary to be done for the progress and in the
&ourse of the prosecution of the said cause,

'J'o appoint and instruct any other Legal Practitioner authorising him to exercise the
power and authority/hereby conferred upon the Advocate whenever he may think fit to de so

& to sign the power of attornoy on our behalf.

And I/we the undersigned do hereby agree to ratify and confirm all acts done by the
Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all
hearings & will inform the Advocate for appearances when the case is called.

And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain for himself.

And |/we the undersigned do hereby agree that in the event of the whole or part of
the fee agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to
withdraw from the prosecution of the said case untill the same is paid up. The fee settled
is only for the apove case and above Court |/we hereby agree that once the fees is paid. I/we"
will not be entitled for the refund of the same in any case whatsoever.

IN WITNESS WHEREOF !/we do hereunto set my/our hand to these presents the
contents of which have been understood by me/us on this....wd>7" vee ...day of i 2P...... 19

Accepted subject to the terms of fees. Client Client

._,.__..-.__-_._-.....__n E

P Q S CRanLi L)
Advocate C): e ji’i:‘ :j? Ciydda




